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By
The ApplsiartF

FreED

THE CENTRAL ADMINISTRATIVE TRIBUNAL @ :SUWAHATI  BENCH
' GUWAHATI :

{Hpplication under Section 19 e f the Central
Administration Tribunal &ct, 198%)

Gefry No, cof ey

BETWEEN
Shri SBubbash Chandra Choudhury, Manager
Postal SHtore Depot, Panbazar, Guuwahati~
I, in the Department of Posts, Assam
Circle.
eee ARplicant
- VERSUZ -

. Umion of Indiz, represented by the
SGecretary to the Government of India,

Ministry of Communication, Department of

Posts, Dak Bhawan, New Delhi.

2. The Chief Post Master Generszl, Asszam
Gircle, Guwahati-1.

3. The Senior Superintendent of Post
Offices, Guwahati Division, Guwahati-
781dal. 4, The Director of Postal
Services, Aassam Circle; Guwahati.

» s . Respondents

DETALLS OF ARPLILATIO

"
risemers

1. PARTICULARS aF THE . ORDER  AGAINGST WHICH THE
APPLICATION IS5 MADE

The instant aspplication is dirécted against the
action of the respondents im.iﬁﬁuing the order under
Meme No, BR/BOR/HSE-II/92 dated Eifﬁuﬁﬁﬁi transferring
the Applicant to a post which is lower in  duties,
status  and responsibilities tham  the one aurﬁently

heing held by him.,
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2. JURISDICTION OF THE TRIBUNAL

The &spplicent declare that the subject metter in
respect of which the application is made iz within  the

Juridediction of this Hornble Tribunal.

G LINITATION
The applicant further declare that the application
ig  within the limitation period prescribed under

Section 21 of the Administrative Tribunals Act, 1985,

4. FACTE OF THE CASE '

4.1 That the applicent is & citizen of Indiaz and as
such he is entitled to all the rights and privileges
as guaranteed under the Constitution of Indis and laws

framed thereunder.

oy

2 That thé Applicant is p;aaeﬁﬁly working ss Manager,
in  the Postal Stores Depot, Guuahati, Assam- éirclm .
Earlier he was under the N.E. Circle. Thereafter the
office of thé Fostal SBtore Depot along with the posts
therein was shified to th@‘adminiﬁtrative control  of
AsBam Circie. The Respondents on a miﬁ%inﬁewpretation
of  the matter sought to repatriate the Applicant +to

N.E. Circle. The fApplicant being aggrieved approached

Cthise Hom'ble Tribunal by filing OA No. I??é which was

disposed of by an order dated 5.6.97 with a direction
to  the Respondents to consider the case of the
Applicant. Purswant  to passing of the order by this

Hon'ble Tribumal the Respondent No., 2 issued an  order

dated 21.8.97 transferring and posting the Applicant as

Marager (HBG-I1), Postal Store Depot, Guwzshati on

\



repatriation to Assam Circle.

Copies of the orders dated 21.8.97 and 25.8.97

are annexed hereto as Srnexures- and B

respectively.

4.% That the Applicant upon clearing the Post Office
ard Réilway‘ Mail Service Accountant Examination was
hmlding  the post of Assistant Post Master, Accountant
in the scale of pay Rs, ABEE-7606/~, the said post was
in  the Lower Selection Grade Cadre. Thereafter as pef
the policies adopted, the Applicant was upgraded to the
Higher selection gradekand a#t present the Applicant ié
functioning in a post in the higher ﬁelectimnv grade,
The Applicant was selected and promoted as Manager, pPaD
in  the scale of pay Rs. Se3@-800d/- in the ’cadfe bf

nors based HEG-II1 which is & promotionel post.

4.4 That by an arder dated 29.8.98 the Applicant was

sought to be transferred to z post of Supervisor which

was a8 norm based LG Post in the general line. Making a
grievance against the zame the fApplicant filed Ga Nea.
BA/98  hefore this Hon'ble fribunala émaﬂgzt’vother
grounds  on which the ﬁaid>mrdev was challenged the
Applicant  contended that the order having been igéued

by the Benigr Superintendent of Post Office who is  not

the competent authority az per the guidelines laid down

by  the Directorate vide letter dated 23.1.98 and as

forwarded wvide letter dated 3.2.%98, the order dated

29.1.98 is liable to bhe set aside. Be 1t stated here as

1
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peﬁ the provisions of the said guidelines  BCR
foicialﬁ like the fApplicant can be transferred only by
the Directorate of Postal Servicez and rot by any
other authority b@lm@ Him. In the said 08 the Applicant
further contended thatvhe being in the accournts line he
could " not have been transferred to  a post  in  the

genersl line.

Copy of the letter dated 3.2.98 enclosing  the

letter dated 23.1.99 are annexed hereto ag -

respectively.

Instead of repeating the contention raised by the
Applicant in 0A No. 52/98 the Applicant craves leave of
this Hon'hle Tribumzal  to refer and rely upon the same

at the time of hearing of this application.

4.5 That this Hon'ble Tribunal vide Judgment and  order
dated 1206, 20808 was pleased to dispose of the 08  No.
502/ P8 quashing  the impugned transfer order dated

27.1.98. 1t was held by this Hon‘ble Tribumal that the

'impugned order dated 29.1.98 was passed by an authority

not competent to do so.

A copy of the judgment and order dated 183.&, 20083

is annexed hereto as mexure--n,

DTS NI A oA

4.6 That purswant to passing of the Annexure-D order by
this Hon'ble Tribunazl the Applicant was shocked and
surprised to come across an order of\ transfer issued
wrider  memo No. E!leﬁ/ﬂatatimmfﬁhwlv dated 19.7.20060,

by which he was again sought to be transferred to S



lower post. Adding insult fo the injuryith@ said order
was  again iﬁ%uem by the Senior Superintendent of Post
Offices who is not the competent authority to do so ard
which fact was upheld by this Hon'ble Tribunal vide

Anresure~E judgment and order dated 12.6.2d08d.

Copy of the order dated 18.7.2880 is annexed as

/

4.7 Tﬁat the fApplicant begs toy sbtate that st the time
of issuance of the transfer order, the Gauhati Bench of
this Hon'bile Tribuqal wse not furctioning and as  such
under the compelling circumstances the fpplicant
approached the Hon'ble Gauhati High Court by way of a
writk applicat%an being WP(C) No. 3985372483 assailing
the order dated 18.7.2¢68,. The Hon'ble Court while
entertaining the writ application was pleased té pass
an  interim direction vide its order dated 27.7.200¢
‘prmtecting the interest of the Applicant. The said writ
application filed by the Applicant came before the
Horn'ble High Court  on 18,5, 2881 and  the same was
dismissed on the ground that the Hon'ble Highlﬁmurt has

got no jurisdiction to entertain the same.

Copy of the order dated 27.7.2088 is annexed

hereto as Annexure-f o

The applicant craves the leave of this Hon’'ble
Tribunal to produce the copy of the order dated

18,585,281 at the time of hearing of this application.

4.8, That the Applicant Qufauant to dismissal of WP



No. 3995 of 2aa8 apprmacﬁ@d this Hon'ble Tribunal by
filing Of No. 193/2681 making § challienge fm the order
af transfer dated 19.7.26668, This Hon 'ble Tribunél vide
order dated Z3.%5.26801 while issuing noticea to  the
ﬁeapondent% was pleased to pass & interim érdar

protecting the interest of the Applicant.

Copy of the order dated 23.5.2081 passed in OA

Now 19372881 is annexed hereto as Annexure-—3 .

4.9 That the fApplicant states that on receipt of a ﬁmﬁy‘

of  the  order dated 23.5.28681 he produced the same

befare the competent authority ard continuwed to
function as  the as Manager, Postal Store Depot,

Humahéti, Foised thus the Applicant was shocked and
surprised to receive on S3.5.2081, by post ,a copy of
an  order of transfer purpotedly issued under memo No.
H2/BCRAHBGE-11/92  dated 21.5%.9681 issued Iry the Senior
%up@rinténdent Past Offices, GBuwzahati Division
tranaferrihg and  posting the Applicant as DEM-I1

Guwahati Post Dffice.

A copy of the order dated 21.5.728681 i annexecd

hereto as Arnesxure—~H .

4u168 That the Applicant states that he is now left with

only  few months of service and he is entitied to the

protections  as envisaged under circular No. LB TG

BPB-I  dated 12.1.81, in terms of which # ataff member

who  has two years or less of service left zs  on SHEth

September of each vear before auperannuation is to  bhe



exempted from rotational transfer azs far as possible.
The said circular still holds the field and the
Respondents  are duty bound to act in  accordance  with

it.

A copy of the circular dated 12.11.81 is  annexed

a% Arnexure—1

4,11 Thatv irn the order dated 21.5.2081 it has been
stated that the tramsfer orders are b@gng tssued  in
pursuance  to a letter issued under memo No. Staff/I-
14795 dated 11.5.2801. Thé Hoan'ble High Court ‘vide
order dated Z7.7.208)1 passed in WP(D) No. 398% of 2060
Had directed that the Qppliaant is to continue as

Mamager, Postazl Depot, Guwahati snd the Eaid protection

was  in existence $ill 1%.98.2061 and a3 such any

directions as has been passed vide the letter referred

o

to  in the order dated 21.5.28081 in pursuance  of
directives issued on 11.5%.2991 i illegal and  void

gh—-initio. .

4,12 That  thevma1afid$ intention on the part of the
Fespondents especially the Heﬁpandeht Ma. 3 ds  writ
large on the face of the order dated EI,ﬁgﬁﬁéi inasmich
a8  this Hmn’ble Tribunal has categorically held that
the Respondent No. 3 is not the competent authariﬁy Lo
issue  orders of transfer imca%é of the Applicant.
In%pitg of  this finding ﬁﬁe Rempondent No. 3 has
procesded to issue transfer order after transfer arder

thereby viclsting the directives as formulated Iy the
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deparﬁ%ental authorities and upheld by  this Hom'bile
Tribunal. The only imtemtimﬁ behind  the continued
persecution of the fApplicant is to ﬁmmehqw evict him
from the post currently being held by him, if reqguired
by violating the guidelines iszsued by the department

and the directives passed by the Courts of Law.

4.1% That in addition to the fzct that the order dated

C21LGL.2681 has been dssued by an authority not competent

to do so, the said order, has the effect of posting the

Applicant against a post the cadre in which exists and

the status, responsibilities and duties attached +to

which is not similar to the one currently being held by
him, the same iz alsc nob permitted a3 per  the
provisions  of Rule 1% of FR and S8R. As such the order
dated 21.53.2881 is in reality an order of reversion.

An  extract of FR & SR is  annexed here to  as

ANNEXURE~

SR e S oo B oo Y0

oy

4.14  That the impugned order dated 21.5.2¢81 having
been issued as per directions issued vide 1etﬁerv dated
11.5%.29681, the same is void ab-initio inagm&mh a8
during thét period aof time the Applicant was protected
vice the order passed by the Hon ble High Court in writ
application 3I985/2488. As such on this count alone the
impugned  order dated 21.%.200) is liable to be. set

aside and guashed.

4.1% That the Applicant states that in  the earlier
occasions also the same authority, i.e. the Henior

Gupdt. of Post office, Buwahati Division issued the
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ardenr mfytraﬁﬁfer cdated 29.1.?8vbut against which the
ﬂpplimanﬁ moved the Hon 'ble Tribunal by may‘@f filing
O Nm; 2:2/98  and  on hearing  the partiem to  the
proceeding  the Hon'ble Tribungl was pleased to set
asicde the said order of transfer on aﬁangﬁt the other
grouﬁd% that the authority who issued the order is not
ca competent  authority. Be it stated here that the
Hon'ble Tribunal ‘s judgment and order dated 12.6.2008d0
ig still holding theifield gnd to the best of .tha
kﬁmwledge cof the Applicant till date no writ petition
has been  filed agﬁiﬂ%t the said order nor  anvy  stay
arder has  been éranted suspending the operation of
pursuant of the Qrd@r dated 12.6.2¢08, In view of fthe
Judgment  and  order b&teﬁ 12,6208, the Respondents
apeciallf' the Respondent No., 3 could not have issued
the said orﬁeg of transfer showing total disrvegard to

the Judoament and other of the Hon'ble Tribunal.

4.16 That the Applicant states that presently he is
woriking as Manager, Postel Store Depot pursuant to the.

Chief Post Master General, Assam Circle’'s arder dated

25.8.97 which is & Norm based higher selection grade
post (HEG“II?. Officials of Norm Rased HSG~I1 cannot be
transferred by an atthority other than Dirvector  of
Postal BServices which has been affirmed and confirmed
by the Directorate leltter dated 3.1 .98, Tﬁeréafter the
impugned mrde% dated 16,7 .20068 i%aueé by the BSBenior
Supdt. of FPost Offices who iz much lower in rank than
the post of Directorate of Postal Services iz not

sistainagble and liable to be set azide and ogusshed.



4.17 That the Applicent submits that the impugned order
dated 21.8.28d31 is an after thmught a h§§ bheen passed
pursuant to  the order dated 158.5.34401 passed by the
Hon ‘ble Gauhati High Court, but in the overjelousness
the Respondents haye stated that the order was being
igsued in pursuance to directives issued on  11.5.20081.
If that be the poszition the order dated 21.5.26d1,
wihich dfama its strength from the direcfiveﬁ igstied
vide letter dated 11.5.2&91} has no legs to stand
inasmuch as on 1'1.3.2081 the Applicant wes protected by
the interim order dated 27.7.2808 passed by this
Hmn'hle‘High Court and as such the impugned.urd@w dated

21.5.24681 is liable to be set sside and guashed.

4.18 That the fApplicant states that to the hest of his
Hnmmledgé the impugned order cannot be given effect o
inasmuch as Shri Badén Ch. Deka who has been
transferred as Manager, PSD, Guwahati is prﬁt&cted 'by
this Hon'ble Tribunal ffmm being transferred from the
post vcurwen%ly breing held by him. Tﬁﬂ' Applicant
apprehends that to get over this technicality the

Respondents might dssue further orders temporarily

transferring him to some other posts.

4.19 That the Applicant submits that the impugned order
dated 21.5.2¢81 which was served on the Applicant on
SE.E.26881 by post is vet to be given effect to and he
iﬁl continuing as Manger, PS8D, Guwahati. The Applicant

apprehends  that in view of the malzfide intention

existing in the minds of the Respondents against him he

|



- 31 -

might be relessed at any time with a view to frustrate
his claim. &5 such left with no other alternative the

Applicant has come under the protective hands of  Your

Lordships praying for redressal of his grievances.

4,56 That the Applicant submits that the impugned order
of  transfer dated 21.5.2081 is ex~facle illegal,
has beer isszued in colourshle exercise of

arbitrary and

power.

4,71 That the Applicant submits that he is left with
only nine months of service to his credit and as  such

e im entitled to the protection as envisaged in  the

e

circular dated 12.11.81. The Respondents specially the-

-

Respondent Na. 3 in the overenthuism to see the ousted
of the Applicant from the post currently being held by
him in the Postal Store Depot, Guwabati has overlook

the provisions of the guidelines governing the field.

4,22 That the Applicant submits that it is & fit case

]

wherein Ymut Lordships would be pleased to pass  an
interim order as has been prayed fér. In the esvent Yﬁur
Lordships be pleased pass an interim order as has been
prayed for  the balance  of convendence would be
maintained in favour of the fApplicant inasmuch as  the
impugned order dated 21.8.2881 iz yet to  he gi?en

effect ﬁm and the Applicant is continuing as  the

Manger, PED, Guwahati.

4,92 That the applicant states the impugned order
although stated to have been issued on 21.5.2881 ,the

applicant has received the same only on 25 .5, 20401 and

~N
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hes approached this Hon'krle Tribunal at  the earliest
oppoartunity.

223, That this aspplication has been filed bonafide for

securing the ends of justice.

B GRQUNE$ FOR _RELIEF WITH LEGAL PROVIGIONS

.

8.1 For that the actimn/ihactimn or the part of the
Respondents in  issuwing  the impugned order dated
21.5.2381  is illegal-and arbitrary and viclative of
various provisions of law and Rules and the same is

lisble to be set amide and guashed,

8.2 For that ex—facie the impugned order of transferp

dated 21.53.20061 is illegsnl, arbitrary and founded on
malafide and colourable exercise of power and same is

not susteinable in the eve of law.

-

d. For that by issuing the impugned order of transfer

dated 21.0.2681, the Respondents have flouted the

Judgment and arder of the Hon'ble Tribunal and for  the

‘eame the Respondents are liable to be punished under

zontempt of court proceedings.

Y

L

« 4 For that now the dpplicant is left with anly few
months  of service in his credit and thus he couwld net

have been subjected +to  any transfer in  terme of

circular dated 12.11.81,

w3 For that the impugned order of transfer dated

S1.3.2081 s illegal, arbitrary and vinlative of



article 14, 16, 311 of the Constitution of Indiz and

hence same is liable to set aside and quashed.,

L1.9.2081  having been issued contrary to the Judament
and  order of the Hon'ble Tribunal, same is ot

sustainable and liable to be set aside and gquashed,

G.7 For that the Applicsnt has attracted wrath of the

Respondents bhecause of his approached to  the Hon'ble

Tribunal by way of filing Ofs and consequently he is

constantly being harassed. This is the fourth time the
Applicant has been forced to come under the protective

hands  of Your Lordships, and for this reason only  the

repeated orders of transfer having issued with malafide.

intention.

d.8 For that the Respondents have violated varicus
provisions of law and rules holding the field and  the
izsuance of the order dated 21.%.2861 in vioclation of

the same makes it liabhle to be set aside and gquashed.

the applicants orave leave of +this Hon‘ble
Tribunal to advance more grounds both legal &8s well as

factusl at the time of hearing of this case.

b DETAILS 0F REMEDIES EXHAUSTED H
The applicant declares that he has no other alternative
and ﬁffica&imuﬁ remedy except by way of filing this
aﬁpiicatimnu They are seeking urgent and immediate

relief.
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e MATTERE NOT PREVIOUSLY FILED OR PENDING EEFORE  ANY

UTHER _COURT

The applicant further declares that no  ather

‘application, writ petition or suit in respect of  the

subject matter of the instant application ie filed
before any other Court, Authority or any other Rench of
the Hon'ble Tribumal ner any such spplication, writ

petition or suit is pending before any of them.

8. RELIEFS SOUGHT FOR :

Under the factes and circumstances stated apove,

the applicant prayﬁ that this appli&atimn be admitted,
recaords  be galled for anﬂ notice be issued to the
re%paﬁdentﬁ to show cause as to why the reliefs squght
for in thié application shouwld not be granted and  upon
hearing the parties andlun perusal of the records, be

pleased to grant the following reliefs

8.1 To aet aside and gquashed the .impugneﬁ ﬁranﬁfer
order dated 21.5.2681 with all consequentizl benefits
with a further direction to the Hespondents to allow
the Applicant to continue as  Manager, Postal Store

Depot, Guuahati till his retirement.

£.2 Cost of the application.

2.3 Any other relief/reliefs to which the applicant  is

entitled to and as may he deemed fit and proper by the

- e s e e e

3



Hom‘ble Tribunal.

7. INTERIM CORDER PRAYED FOR &

Pending disposal of .thiﬁ gpplication, it is
further prayed that Your Lardships be pleased to
suspend the effect and operztion of the impugﬁad order
dated 21.5.26861 in so far as it concerns the applicant

with & further direction %o allow the Applicant to

continue as Manager, Postal Store Depot, Guwahati.

The application is filed ﬁhrmugh Advocate.

11, PARTICULARS OF THE I.P.0.

i) 1.P.0. No. 66 792092
ii) Date : g.L 2001
i1} Pavable at Guwahati.

na
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Marager,

T,

YEaPH, SOn

5

anlemnly
applicant

with the facts and circumstances of the case,

comnpetent

- b

YERIF I LA T I ON
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Subhash Ohoucthury, T aged shout na N

of Late J. Choudhury, presently working agl

P&h, Guweahati, Assam Circle, duo hereby

affirm and verify that I am one of  {the

in this instant a@plicatiwﬁ and  conversant

Thus I am

e vervf» Mis case and th@ astatements mnde

in g_ama,mm 03,4, t.z,«,s Gl 49 Y1 Y1, Y 3, 9/:, Y1, 418, Yo,y 2&0.".4”"“’

ATE true

49,95,‘77\{8 oniel Y10 | are

i

tQ my knowledge thmﬁe made  in paragraph%

true - to my

11 mrmat:mn

Fumble submissions before this Hon'bie

fngl

day of May =

ﬁei:vad from records and the resits are my
Tribunal.

fication on this the 2 th

Slbsps O3 Crthry

I sign this vers
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nan D ERR R i g,
FORIGE SO Gl p e LU AL CIRG L
- r

SUILL RS 4 792 oo,

-

HadhdD a0 o 55T AL/ 4208 m 1/251/93

Dated at Shillong the 21=0-97,

: In condlderation of the application datod
0F Shel Subhash Choudhury Vigmawvig tho

Siuwahati Bench, datod 246,97, tho Chief
CirclOQShillong,ls pleased to ac
ol Subhash Choudhury for remaining
o DAfurcation 0f tho erstwiile North

: Accordingly,ﬁhri
txansferrod T0 Ass

Judgement of the CAT,
Postmastor General,N.i:,

in Assam Circle
Eastern Circlo,

Subhash Choud

hury 45 treatoed as
an Gizclo with offect from the dato of Bifur-
cation, :
=\
\Do Ko NANDT MAJUANDAR e
ASStt, Postmaster Gonoral(stagr)
for Chief Poatmastpr Gonoral),
N.taCircle,Shillong-793,001.
Copy tog
”?szho Chlof Postmastor Gonoral,Aasam_Circlo,Guwnhatl,U.R.T;
L7 héu lottar and DeQsNaLStafs/n7w1/94 PI.1
“ ¢ 8‘ 97.

datod 1,5,97 &

Zs Thao Supdt of P.S.D.,Guwahati.~:1\~
- ! \

3 ?Le”ﬁ}.SUpdt of POa,Mcghalaya Dlvncaﬁhillonno '
\'4;\TJN3 0513

[N

w\&h.ggww&&&&\" 2\
\ I ~ I
Oa Office Capy,

. . l
: . [
: e‘ ' . . T/ -\\.
- o o NN \}
o ' ; EJ e} \ x
' S for Chief Postiaster Genoﬁb;,
oo co N.E.Circlu,&hlllong~703 a0,

.*"' b ) , '| . I!‘ '\ .

» ks 1 \-v

. \ \

i

R EAON 0y

30,7,97

cept tho option dated-6,6,88 of
at the timo

- NN\ " *\\: AN LR S .
2l ronnnrnod,<j%<\ B, (OB e N

il
t r o
i ' i
1
H
i
"
i
i
t
x
f
.
!
—
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I
!
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© ANNEXURE- B

v

- l@—.

DEPARTMENT OF POST31 INDIA _
OFFICE. OF THI CHILF POSTMASTER GGN(RAL, AS AM “IRCLL

MEIHDQOT BUASAN, RIMAHATI=1,

Noo.Staff/57=4/94 Pt ,~I

Datod at Guwahatl the 29-08-97,

In pursusnce of Chief Postmaster Genwral,
Nyioy Clrclo, ~hillong lottor No, ituff/125-1/PSN/93 dtd, 21-8-97,
approvsl of the Chief PMQ, Agsam Circle, OQuwahatl 1s heraeby.
conveyod for repatxlation of tho following official of N,E,
Clrcls to Assem Clrcla with offect from the date of vifurcation
of the oxstwhile N.L, Clxcle li0, weo,f, 20-6~1980,

S5L.No, Naemo of the officiasl

1. srd Subhagh Chouthry,
PeAs(PO)  HSG=~1I(BCR)

"Progont , Allotted Dn,

place of
pasating,

Manajer, Quvahatd
PSD/CGH, POStal m.
on deputation

- from oboo

Circle,

~ .
.
AT ‘/‘.\-";

( I.C. sARMA g
AP M.G,( “TAFF

For Chief Postmaster (gne ral
Asaen Clrcleo, Guwahati~701001,

Copy for iniormation and nacessary action,

9, SPOs, Quwahati (A cepy of F?/GH. lettor oited nnrove
8 enclosed),
2. SFe PM, uwahati GI"O. .
3. ~updt, PSD, Qumahoti w.r, to his SU/BA=141/CAT/aH/92
dtd. 7"8“97' N . ’
4, APMG(Inv;. Ce0./Q4Y, w.r, to his No.Vig/3/VII/93-96
dtd. :?.9* -97.
Se Chlef PMG, H,.L, Circla, Shillong,
O, .xi 5, Choushury, Managex, P5D, (uwahatd,

'
S Sy,

For Chiof'POuth;f;;*aéﬁerﬁl .
é\sznm Circlo, funahati«781001

'’
[y

p
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. DI T O POy AN
R SV O N O S W B FOTHASE R CEHAIRAL, ASSAN STRCLE
L HEI00T JAAY S, GEYAT PI-T.
\ 1-10, (g C\ ,']\! D .—-’,'C L '
2 WA P3| Gl _
7. LI deeds of Divne/Unita in dssam Circle.
2 all ‘roun Officers, ¢0/r0, suwanati.
J. AlL kealina

Tneres in Stuff wection, .CO/i0, iy, .

Hd.itaff/77~//dlﬁ/lﬁ 2nd Coprp dited at Guwahati the 3~2-98. .
Sub - £03tina of 3R offirialn a0ainst norm hased post,

ACOpy of Uirectorite's fier Jdelhi letter
CHOLTE =55/ 05 3P T dtd, 23-1-98 on the above subject i
eppended helow for infornution, cuiduance and ngcestary action,

appenied @ Az above, ( I. ¢ sdid)
. AvPoil Gl ur )
for Chief Postmas ter ‘onnrn~]
dasam Circle, vuwahat 17310071,

4ﬂJv27 -

Tt e i e

s s e s s

. - O i e s et T g sarts B e ot e

. - M :E ‘ ===
y’;;iv 7', " ' ' ' ' N
N ' :
‘QVYW// I oam dirscted to say that
e s oaeetines with the ecrecory(P) had 2
uniforu policn rog, B.C.it, _officigls
. o e e R .
csecy( F) asqured tha Ghion that the
o, it hes henn decidod th

the Unions in one' of the
ointed out that there is no
ond their tenure po~tina,
natter would he looked into.

Lo P ber at the tenure rule apulies to the
Jolods officials sunject to the condition that 3.C.R. officiuls
v _ wOrking on g non

oraing Junctional post would be required to be chifted
to a norm bassa Lo T 65 on the  ba~is of their seniorituy
weven 1f they hcve “not conpleted their tenure. Postina of BCHt
“officials to wl] norn _based HSG-II posts should be ordered
%\ by_the JFs concernail

he
s

\‘u

Yours fa tthfully,
5D/~

(4K KAUSEAL)
Director Generall 5FV).

[l
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CEUTIAL A b AT i T Cdiiade, U daltari sinniCH - C iﬂl
I "\., ' . .
? _ -~ Qriginal JApplicavion NO- 52 E 19906, ’ aﬁ .
o et ) t -
\ < Date of oOrder : This the 19~ pay of June,2000.
}/¢ Hon'ble shri D.C.Verma, Judicial Member
- . )
Shri Subhash Chandra Choudhury,
Manager, postal Stores Depob,
Guwahati-21. . « .« Applicant. K
py advocate S/Shri B.K.Sharma,S.S5arwa. : .
! = Versus -
1.,Un10n of India ‘ j
represented by the Secretary to the ‘
igovernment of India,
Ministry of Comnunicaticn, '
' Department of Posts,
New Delhi-1l. .
. |
2.. The Director General of Pcsts,
‘ ' ~.I'New Delhi.’ '
3. The Chief Post ilaster General,
© Assam Circle,
* Guwahati-1l.
, 4. The Sr.Superintendent of POst oftices,
. Guwahati-1l. Sy . . . Respondents.
%
:;, 4 3
C ' By Advocate Shri B.S.pasumnatary,Addl.C.G.S.C. i
! ! . .
| - ORDER
/’%\i\ﬂm?'

o

8 ‘* T
i vemﬂmm ,JUDICIAL MEMBER,

i.‘ ’vl)a\ A

.ﬂ5% @.The applicant has prayed for quas hlng of the
A

order dated $9.1.1998 (Annexure-D to the G.n) and
ted 11 3.1998 (Annexure-I to the C. A)e
5 '_“_.' The applluant was poaued as Manager, postal stores
"T‘ Depot (PSD) at Cuwanati under the administrativé centrol
‘of the North East Circle, Shillong. The applicent opted for
Asssm Gircle. The applicant was accordinyly alloted the
Assam Circle. From the post of Hanage; pSD the applicant
had been transterred by Annexure-D daced 29.1.1998, to
join as supervisor, NESD, Guwahati-20. The applicant's
0
1=

. . N\ contd . .2
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\‘,‘ applicant had be

) b la

.

N . {,;',{, 7&.0 the lower ge

P
— | = | -,\.‘ o

Case jgo Lhdu Lhe Lipugnea Cruoey

CL cransy ap Quated 29.71. 19‘

had oL been passeq by the CoOmpetent authoricy . Purther : L
ground is chat tpe pOst ot uisy, Cuwahat j carries. lower o
5Cale of pay anucquuntly the peg sting of the applicant to
NESD amountgy O reversjon. The thipg ground is chat the "
applicant hay not complete the usua) 4 YCars tenure gy ‘
Manager Psp. The fourth ground on whjch the impugned order

hay bouy challenged g that thao applicant belongs to Accounts
cadra and the POst of SuMarvisor HESD is of general c Cadre. .

Consequently. it has been Submittea that the

applicuant's
Cadre cannot e Changea gp the nanner iy Nas been done by

the Iespondents by Annexure-p tao the Q..

J. The applicanes belongs to HSG=-11 Grade . Durlng the
Ccourse of arguirnts j¢ has been admitted that the

H8G~11 is &.5000-8000/—.

Grade of

The scale of Pay attached to tihe

post of Manager, psn is also B.SOOO—BOOO/~- The

Supervis O, HiB&D jg in

post of

the scale of &.4500-7000/-. Thus the
€n transterread fron the scale of 50008000/

ale of a.4500—7000/~. Learned counse] for

the respondents has submitted.that,as P®r Annexures 7 apg g
filed with the written Statement of the respondents, an

HSG-IT Grade cfficial can pe posted against 1,5 post but
wou ld Carry the scgle ct hoG*II Even if the Contention of

the learncd counsel for the respendents be accepted the

position of POsting of ap HSG-II Grade official to" LSG post

as per anncexures 7 and 8 is gt the time when the BCR Schene

“as being implemented and not tor all time to come . Once

the applicant has been Posted to a post of H3G-11 carzylng
\

e . I LIS

Lhe pay ﬂ(dlv of m.bOOO OOOO/— lho'uppli\qnt Jcannot be sont

buuk to a POSL Of 1,85 cve

e e

n though the * Sane Jnay carry the

Saine scale. Furthe

r 1n the 1mpuuned transter order dated
~..

S e e i # 5P
y, e
L

7\

~..

contd.. 3
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29.1.1998 there Qv uo mention that the applicant aould

’ .
draw the scale of HHG-II cven on che pust of dupervisor,

NESD. In view of this matter the ordcr transtolrlng the

S e A s e i T e T e ]

applicant Lnég a hlgher scale to a 1ower scale pcst bX

—_ el e e

\

4

y. the 1mpugnod oraer ddth 29.1.1998 has

bgen pdboeﬂ ny lhv b-nlOL ouuurlntunuent of Pos t CffICUJ,

s per mﬁnexure—u dated 3.2.1995 DOoti“g of BCR OfflClalS
P

- ——

Cm—

tq. aXl" the ncrm baucd be II pOoL is Lo be ordered by the

e a

DarQCLor, Po'tal SQrv1ccs (UPu), Concgrncd. ,Thus an HSG-II

/};fflcldl can be transferred by LPS only. The present

&

impugned order has been passed by the Senior Superintendent

of Post Offices who is not a competent authority. In the

light of Annexure-B dated 3.2.1998 learned counsel for the

respondents has pointed out that Annexure-E was issued
in'February 1998 vhereas the order impugned in the case
vas passed in January 1998. The submission is that the
DPS has beun made the competent autherity with effect

frea 3. 2 1998 when the order Annexure-£ was issued. The

rned counsel has however, not been able to show that

b
A ent of post Offices was the competent authority.
re is nothing in Annexure—E to inuicate that Senior

Superintendent of post CLthGu was earlier the competent

authority or the same has been changed with effect from

3.2.1998. In absence of any such dccument

of the learned counscl for the respondents cannot be
1 is ¥ Mu.d,)mu\"
accepted. It/thererore, held that the order passed by

the Senicr superintendent of post Ofricus, who was not a

Competent authority, is not valid. It may be pointed out

that by Annexure-I dated 11.3.1998 'the DPS rejected the

3

)

-"

centd.. 4

the impugﬁ%d order, is not valld. -

r Lo issuc of this crder (Annexure-E) Senior Superin-

the submission

e B T

TRl et
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repruhunLnLlnn GLthe applicane PG agains e gpe Lransfer f

order . such vLrder ceculd pot have boern pdssed by the ppyg .

if after 3. 2.1944 (/\unu/(uzc -E) cthe ppy. had beccone the

Competent authority teo Pass the transfer. Consequently 4

‘Annexure-~I dateg 11.3.1998 i al80 not valid .

S.. One of the relicfs claimed by the applicant is that

he ba allowed to continue ag Manager in the PSH til)

Conpletion of his tenure of 4 years with eftect from

25.8.1997. n Support of the épplicant's Claim the learned

Counsel for tpe applicant have placeq reliance on Annexure-p

which is a Copy of Sdany § Compilation of Posts and Tele-

yraphs Manug) Volumc Iv on the sub ject of establishment,

to show that the tenure js of 4 years. Heard counsel for

The period of tenure provideg

wlﬁithe rule is to pe 'ordinarily' followed. 1t is only a

[ & dleline anc is net ‘usticiable. In a given Circumstance
g J g

administrative grounds or exigency of service

IgAl
ﬁw/official €an be transferreg be fere templetion o£ the

tenure or can €ven be retained atter he hag completed the

tenure perjoq. in my view therefore, this reljef of the

‘applicant that he be allowed te continue qr the post of

Manager, PSD Cuwahati,till Completion of his tenure of

.

4 Years,hashno merjt.’
—

6. In view of the dJ"CUHulOH made above the C.a. is

partly allowed. The Linpugned Ordery Annexure-p jip sofaras

it relates tq the app i o and Annesuro- it quasihied.

The other reliess Claimed jip Lhc OuA. 18 Le)ectud Ccets

on partijies. h

A ﬁy' ’ S0/MEMBER(3)
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6828 neMior pman
Bucting Otoy td; I g A1

l"‘\’ @ﬁfm L ' 89""3' "Jr,}‘nfr“rvhtwulm . ./“.
C:T:&P,“‘“rxma K undnly 5’ TN uﬁm-i‘ﬂwﬂ"! i
W St Ian shay/Banch, Guw AhAd:f : i
Mhainigench, + Gwessthan f 7 D |
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1 JuL iy b { »

PP AR DR T OF PO IHTHEA ! \ | . /W/‘/,é

OFEFLCE OF THE SR SUPERIN LEMDEN OV POST OVFICES.GUWAY

{
; f\@’u\l\AL \%\u
L MEGEDOOT BHAWAN 3R1) H,uumuuwmmn.'ixluulw.mmufﬁ 4 :

NO. R D3IRombonCh-1V, Dated ot tniwuh'\ll the, 10.07. 2()()().“ U
R -

The {ollowing wanster and posting order is issued in the interest of Service to have
. mmediate etfect.

L. Sti Nimmal Ch. Das, P.A, PSD, on being releived on office arrngement will join
us BPM, Pandu Railway Colony $.0. releiving Sri Khagen Ch. Medhi, SPM, there,

2. Sii Khagen Ch. Medhi, SPM. Pandu Railway Colony SO on being releived will
jainas SPML Silpukbun 50 tetewing i Arabinda Boro, SPM. there.

3. Sri Awbinda Boro on being releived will join as Manager, PSD, Guwshati
reisiving St Subhash Che Choudhury, Manager there.

k/ 27 s Subhash Cly Choudhury, Manaper, PSD, Guwahati on being, releived will
;om uy Assit \humwu PSD, Guwahati releiving Sri Jiban Ch, Das, Asstt Manager there.
ST .
5. Sri Jiban Ch Das, Asstt. Mansger, PSD, Guwahati on being rc\mvcd will joinas (
1A PSD, Guwahati vice Sri Ninual Ch, D«ntmn'»fur&,d ‘
N

Sr. Supcﬁ;cndcnt of Post Offices,
A Guwahati Division,Guwahati-781001
Copy (o :
i-3)  The official concerned.
6-12) - The PEs of the olliciuls.
13)  The C.LM.G, Assam Circle, Guwahati-1 w.rt. CO/GH No. Vig/SAXXIY98 did. -
o A36.2000. ' ~
R~ The Superintendent. P.S.D., Guwahati 781021,
15)  The Sr. Postmaster, Guwuhati GPO.
16-17) The SPM, Pa xdu Ruilway Colony SO/Silpukhun SO.
llb) 04(_
) Sr. Superinteplent of Post Offices,
 Guwahati Dzaslou,(m\ﬂﬂ%u 781001 , i

~ ANNEXURE — B
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a Coavcrnme, rivant’e lien an o, VN N0 circomaanees o HASHEE

evenowal b ST, he reaaly will be 1o feave M owihegy o0
suseended Dies, gy, o penaneng paag,
: i
1

v

“ A e s beey taeed gy b what procedure shogld b ol

Winnnating 9 lien of 4 PR ent Conerinne g wery
On forein g ey ee and 4y auim‘qu(‘nll)' ahearbed iy (he
enTiaver,

Al whe gy, L
trenviee of by fogeg o,

Teie hiereby clapifed that "R, 4.7 Applics onlv <o long ¢ 4 Gy,

WMEnL seivant rewsaing i Govermment serviga, Obtinine of canserr of 1.,

Govermnen Srant o the termination of e IS neeessary in cestra, g

cumsiancos wiere the Governmeny SETVAnts 10 be confiimed anothe

Spetunder Governpen, Such consent v o necessary in cases where 1he

Guvernment servan Ceases 10 he in Gevernment cploy. The psroper ey

.n such eases, where itis praposed 10 ahsorl him in non-Governgme; SR

- in pubiic interest, wonld he 10 ask the Governmens Servant concerned 1 geonp

“appointnent viep the Cuvernment wihy clleet fiom the date of such e

<l nent absorpiion and the fiey will stand autonntically terminated with 1
-t (Fesadon of Govcrmncn_x serviee, B :

Such resignation from Government service will be withou;

T the enditicment of the Governmient servant 1o the retivesent be

the transfer o the public secior underiakings or Goverm
JRent Gonporations!is in the. public interest,

prefudice i
neats provided
nentor Semi.Covern.

However, obtaining of formal, resighiation js noy necessary il ae individua !
i deemed 10 have 3¢ty e from service by virte of e 37 of TGS, Peanion
" Rules, 1079,

[}

In all caceswhere o Lovermiment servant is o b absorbed permznenthv
by the foreizn employer under his organisation, it would be mcwnient oy
~him o consali the parertemplover before issuing orders absorbing the Caversy.

ment servan: permanenty in his service, 'he order<of permanen: b

should be twued oy afiee the resignation of the Government servant hae

been accepied by the Gavernment and with eflect from the date of <uch
Tecceptanca. s .. ; '

P
. oy
1 e U

v D TGLOME COM, N, FL 4 (3, 1VIAN3, tated the 14 Ortober, 1943 and Sebav
0 o AT, dated the 2004 April, 1954, " ' ’ : !

- ER. 14.1, Subject to the Provisions of Rule 15, the President

L. LAy iransfer to ancther permarent Fost in the same cadre, the
.+ “plen of a Governmant servant who is not performing the dutjes of the

mv e 2laaPOST to which the lien relates, even if that lien has been suspended,
\/F'{ 15,00} The President may transfer 2 Government servant

from one post to another; provided thac excepl

bl en account of incflicien('y ov

\;’

nﬁsbch:\\'iour, oy, .

L 12) jon his’ writtep request,
. - ; IO Sk I ‘
e . ; :
TR a Government - servant shall not be- transferred - sulv,.
A TR fantively to, or, ¢xcept in a case Covered by Rule +6,
appointed 1c officiate in 2 Pest carrying less pay than the
" opay of the PAYMAnent post on which he holds Hen, or
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. waould ligld g lien had hig lien not been Suape
": Rule 14, ' '
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{b) Nothing contained in clayse {a) of this Raule of in ¢}
(13} of Rule 9 shall operate to

of a Governmcnt Servant to the
hold a lier, had j¢

the provisions of

!

At

' {
BEAETY "\
prevent the re-trangfey | .
P95t on which he would -
net been suspended in accordance with .
clause (4) of Rule 14 ' o

e

GOVERNMENT OF

(1) Creation of Supernumer PoSt to provide a lien in the... ..
new npost on transfcr/reductinn.~~-F.I‘. 15 {a) Pravides, inter olia that the
Prcsidcnt‘may transfer a Government Servant from one post 1o Another
provided that, tXCept on accoun: of incﬂicicncy or misbch‘aviour, such a
Government Servant shall not be transferred substantivc!y to a post carrying -
iess pay than e pay of the permanen Post on which he holds J; R, or would
held alien bad his ficn not been suspended under F.R, 14. Simiﬂm‘l)', reduc
Hon to a Jower service, crade or Post, or to a lower time-scale, is one of the
penalties prescriled in the Central Cjvi] Serviees (Classification, Contro and
Appeal) Rules, whic), may, for good and sufficicnt feasons, be imposed on 3
Government servant in accordance with the procedure laid down in thase
rules,

LVt T

INDIA’S ORDERS - T

+

4
SRt A

A question hag been raised whether in the cvent of non-availability of
A Permanent pose i, the lower scrvicc/gradc/nmc-scalc, etc., to which g
Government servant s

transferred/reduced by the compeient authority, 5
Tsuptrnumerary post can be created in that scr\'icc/gradc,’umc-scaIc. cle,
10 provide a lien 1o the Governmeny servant concerned on hiy new post,

b
able to ereate such
» 10 provide Jjc
a permanent post

It has been decided th

the Jower service/grade/ti
cerrned in case o

timo—scalc, cte.

at it would be reason
me-scale, ote.

2 post in
f hon-availability of

n 10 the person con.
n that service/grale/

rmrematosn,

:

i

It should also be noted in this connection that when a permanent post i

s rendered vacant by the reduction of a Government servant, it should not !
be filled subs(antivcly before the expiry of one year from the darte of reduction, - )
"When, on the expiey of the reriod of one year, such post is filled suly. !
stantively and the original incumbent happens o be reinstated xhcrcnl'tcr, he ‘
should be accommiodated againse o post which may be su.xbsmmi\‘cl)' vacant \
in the grade to which s previous substantive post belonged. In the absence !
of a vacant post, he may he accommodated in a supernumerary post which '
may be created with Proper sanction and terminated on (he occurrence of'a 5
substantive vacancy in thay grade, 4 ;
(G AME, O, Noo Fo9 @3y, v {60, dated the 29, August, 1060 ami the 20d i
/\u_t;mt,ul.“ﬁ;"J _ - s
i

i

FR.16. A Government servant m

te.a providegt fund,”a family pensgion
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04 o NO. 209 OF 2001 !

Shri Subssh Chandra Choudhury
’ y . - VS-

[ ) Union of India and others

2 O ¢ .f\..f . - And -
/ NerT L et
¢ In_the metter of :
ot
v Uritten Statements submitted by

the respondents

The respondents beg to submit a brief history
of the case which may be treated as a part of

the Writien Statement .

( BRIEF HISTRY OF THE CASE )

Shri Subash Choudhury, PSD was working as

such since 1+9+93 and ordered under No. B/R-13/Rotation/Ch-IV,

dated 10.7.2000, was issued posting Shri Subash Ch. Choudhury

as Asstts Man

ager, P3D, Guwahati which is norm based LSG Post .

Shri Choudhury did not submit any representation against the

above order and filed a WeP+Ce Nos 3985 of 2000 $o the Hon'ble

High Courte Hon'ble High Court has passed an order for stay

on 27.7 2 000.
petition dire
on 21 05 02901 .

The Hon 'ble High Court dismissed the write

cting the applicant {0 approach CeA.D., Guwahat i
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Hoyever, Shri Subash Ch. Choudhury has been
ordered to join as Dy. PdMe~II, Guwahati GPO under 55R0's,
Guwahatl memo no. B2/BCR/HSG-II/92 dated 21.5.2001 in
pursuance of Chief P.M.G.., Guwahati letter no. Sba.:t‘f/;’»-? 14/
95, dated 11.5.2001, vhich has also been challenge at C.A.T.

Guwahati bench under O.i. No. 209/01 .af

PARAWISE COMMENTS_.

1e That with regard to para 1, the respondents

vbeg to state that not based on fact. The post of Manager

B5D, Guwehati is a HSG-II post and the post of Dy. Post~-
master -II, Guwahati GPO is also HSG-II post bearing the
same scale of Rs. 5000-150-8000 , Poth the post are equal
in duties, status and responsibility.

2+ ~ That with regard to para 2, 3, 4(1), 4(2),

-

4(3Jy 4(4 )y and 4(5), the respondents beg to offer no Aeommentsl'p_-

3. ~ That with regard to para 4(6) , the respondents
beg to state that the order dated 10.7.2000 under Memo No.
B/R-13/Rotation/Ch IV vas not given effect and the applicant

was allowed to continue in the same post.

4+ That with regard to para 4(7), 4(8), and 4(9),

the respondents beg to offer no comments .

5 ~ Thet with regard to para 4(10), the respondents
beg to state that the applicant has been transferred and
posted in the same city at a distance of about 5 Kms. taking

into consideration the terms of circular no. 69 =4 /79 ~3PR /1
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]
dated 12.1.81 3 1w/ the interest of service as the applicant
has been continue as Manager, PSD/Ghy. since 1993 which is

not at all desirable in view of sencitive nature of the post.

6o That with regard to para 4(11), the respondents
beg to state that the Hon'ble High Court Guwahati passed order=-
ed dated 277.2000. W.P+(CJ No. 3985/2000 against the respondence
order dated 10.7.2000 thus interpiton of the applicant regarding

protection is not sustainable.

Te That with regard to para 4(12), the respondents
beg to state that thevtransi“er order of the applicant as Dy.
PMe II Guwahati GPO was made in pursuance of Chief PMG, Assam
Circle, Guwahati letter no. Staff/3-14/95 Corr. dated 11.5.2001.
Thus there is no violation of directives passed by the Hon'ble

Pribunale

8. That with regard to para 4(13), the respondents
beg to submit the commenis what have already made against the

foregoing paragraph (1 J

9. That with regard to para 4(14), the respondents
beg to submit the comments what have already made against the

foregoing paragraph 4(11).

10, That with regard to para 4(15), the respondents

beg to state that the order dated 21.5.01 issued in superession

of order dated 126.2000 and thus order datasd 12.6.2000 ig

authmatically voide.

11, That with regard to para 4(16), the respondents

beg to state that the order dated 21.5.01 yas issued in ¥
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pursuance of Chief PMG, Assam Circle, Guwshati letter dated
11 05 02001 .

12, That with regard to para 4(17), the respondents

beg 1o submit the comments vhat have already made against the

foregoing paragraph 4(11) above .

13, That with regard to para 4(18), the respondents
beg to state that not based on facts. The transfer order is

issued in the interest of service.

14, That with regard to para 4(19), the respondents

beg to offer no comments.

5. That with regard to para 4(20), the respondents

beg to state that the order is issued in the interest of service.

16. That with regard to para 4(21), the respondents
beg to submit the comments what have already made against the
foregoing paragraph 4(10) above.

17. That with regard to para 4(22), the respondents
beg to state that the effect of order dated 21.5.2001 could not
be ‘given due to suspension by Hon'ble CGAT order dated 28.5.01
in O«te No. 209/01

18, That with regard to para 4(22) and 4(23), the

respondents beg to offer no comments.

19. That with regard %o para 5(1), ths respondents
beg to state that the order dated 21.5.2001 is issued as per

5 provision of rules.
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20. That with regard to para 5(6), the respondents
beg to submit the comments what have already made against the
foregoing paragraph 4(10) above . | )
21. - That with regard to para 5(7 ), the respondents
beg to offer no comments + '

22 That with regard to para 5(8), the respondents
beg Yo submit the comments what have already made against the
foregoing paragraph 5(5) above s

23 That with regard to para 6, 7 and 8, the respon-~
dents beg to offer no commentse.

24 . That with regard to para 8(1), the respondents
beg to state that the applicant has been working as Manager PSD,
Guwahatl since 1993 and liable to be transfer in the interest
of service in view of the sensative nature of the post which

the applicant has been holding since 8 (eight ) years.

25. | That with regard to.para 8(2), the respondents
beg to state that the comment not admissible .

26 » That with regard to para 8(3), the respondents

beg to offer no comments.

27 . That with regard to para 9, the respondents

beg to state that the suspension of effect and operation of
order dated 2145.2001 yill adversely affect the interest of

servicee.

Verificationeeeecene.



A

-y -

W W R A e G S, e M S e e

I, Shri Og @ CJ\WWJW

8%@,61%)(;&0&; being authorised do hereby verify and declare

that the statements made in this written statement are true
to my knowledge, information and believe and I have not

suppressed any material fact.

And I sign this verification on this 3 %&h

| =
dey of () ,2001,

- B Ralli,..
T

Déétgrant .
T Wi, eT
| qave T Wes. aTei-78100:
8r. Superintendent of Post ‘Oﬁce‘.
Guahasi Division, Guwahatl-781 @0;



